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MATTERS UNDER RULE 377

(i) RELIEF MEASURES FOR THE FLOOD

victiMs OF GORAKHPUR DISTRICT

st WA WA (atgaiq) :
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[Mr. DEPUTY-SPEAKER in the Chair]
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(ii) TECHNOLOGY FOR THE EXPLORATION
AND EcoNoMIc EXPLOITATION ON
NICKEL AND COBALT MINERALS

SHRI K. P. SINGH DEO (Dhen-

kanal): It is a paradox that, while rich,



